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ന��ചി�മി� േചാദ�ം നം. 248 26-06-2024 - ൽ മ�പടി�്

െപാ�വിദ�ാലയ�ളിെല താൽ�ാലിക-കരാർ നിയമന�ൾ

േചാദ�ം ഉ�രം

�ീ. എൻ. എ. െന�ി�� ്,
�ീ. െക. പി. എ. മജീദ,്
�ീ. നജീബ ്കാ��രം,

�ീ. പി. ഉൈബ��

�ീ വി ശിവൻ��ി

(െപാ�വിദ�ാഭ�ാസ-െതാഴിൽ വ�� ്മ�ി)

(എ)

നട� ്വിദ�ാഭ�ാസ വർഷ�ിൽ സർ�ാർ

��കളിൽ ഉ�ാ�� അധ�ാപക ത�ികകളിെല

ഒഴി�കളിൽ താൽ�ാലിക നിയമന�ൾ

നട��തിന ്�ൾ പി.ടി.എ.കെള

അധികാരെ���ിയി�േ�ാ എ� ്അറിയി�േമാ;

(എ) ഇ�.

െപാ�വിദ�ാലയ�ളിെല അ��ാപക ത�ികകളിൽ

ദിവസ േവതനാടി�ാന�ി�� താത�്ാലിക

നിയമന�ൾ നട��തിന ്നിലവിൽ 14/08/2002
െല സ.ഉ(അ�ടി�ത)് 249/2002/െപാ.വി.വ ന�ർ

സർ�ാർ ഉ�രവ ്ആണ ്ബാധകമാ�ിയി��ത.്
ഉ�രവിെ� പകർ� ്അ�ബ�ം 1 ആയി

േചർ��.

ദിവസ േവതന നിയമന�ൾ�,് 20/12/2004െല

സ.ഉ(അ�ടി�ത)് 382/2004/െപാ.വി.വ ന�ർ

ഉ�രവ ്�കാര�� സംവരണം

ബാധകമാ�ിയി��.് ഉ�രവിെ� പകർ�്

അ�ബ�ം 2 ആയി േചർ��.

(ബി)

പി.ടി.എ. വഴി നട�� നിയമന�ളിൽ സംവരണം

പാലി��തിന ്ആവശ�മായ നിർേ�ശം

നൽകിയി�േ�ാ; വിശദമാ�േമാ;

(ബി) ഇ�.

െപാ�വിദ�ാലയ�ളിെല അ��ാപക ത�ികകളിൽ

ദിവസ േവതനാടി�ാന�ി�� താത�്ാലിക

നിയമന�ൾ നട��തിന ്നിലവിൽ 14/08/2002
െല സ.ഉ(അ�ടി�ത)് 249/2002/െപാ.വി.വ ന�ർ

സർ�ാർ ഉ�രവ ്ആണ ്ബാധകമാ�ിയി��ത.്
ഉ�രവിെ� പകർ� ്അ�ബ�ം 1 ആയി

േചർ��.

ദിവസ േവതന നിയമന�ൾ�,് 20/12/2004െല

സ.ഉ(അ�ടി�ത)് 382/2004/െപാ.വി.വ ന�ർ

ഉ�രവ ്�കാര�� സംവരണം

ബാധകമാ�ിയി��.് ഉ�രവിെ� പകർ�്

അ�ബ�ം 2 ആയി േചർ��.

(സി) െപാ�വിദ�ാലയ�ളിെല താൽ�ാലിക-കരാർ

നിയമന�ൾ എംേ�ായ ്െമ�് എ�േ്ച�് വഴി

(സി) െപാ�വിദ�ാലയ�ളിെല താൽ�ാലിക കരാർ

നിയമന�ൾ എംേ�ാെ��് എ�േ്ച�് വഴി
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നട��തിന ്എെ��ി�ം തട��േ�ാ;
വ��മാ�േമാ?

നട��തിന ്താെഴ�റ�� �ാേയാഗിക

��ി��കൾ ഉ�.് 

എ�ാ വർഷ�ം ത�ിക�െട ഏ��റ�ി�കൾ നില

നിൽ��തിനാൽ സർ�ാർ സ ്��കളിെല

അധ�ാപക ഒഴി�ക�െട �ത�മായ എ�ം �ാഫ്

ഫിേ�ഷൻ �ർ�ിയാ�ിയതിന ്േശഷം മാ�േമ

കണ�ാ�ാൻ കഴി�. സാധാരണ സർ�ാർ

സ ്��കളിൽ �ാഫ ്ഫിക ്േസഷൻ ആരംഭി��ത്

എയഡ്ഡ ്��കളിൽ അത ്�ർ�ിയാ�ിയ

േശഷമാണ.് ആയതിനാൽ സ�ാഭാവികമാ�ം

സർ�ാർ ��കളിെല ത�ിക നിർ�യം ഓഗ�്

അെ��ിൽ െസ�ംബർ മാസ�ൾ� ്��്

കണ�ാ�ാൻ കഴിയി�. ഒഴി�കൾ ഉടൻ പ�ിക്

സർവീസ ്ക�ീഷനിൽ റിേ�ാർ� ്െച�ാ�ം, പ�ിക്

സർവീസ ്ക�ീഷനിൽ നി� ്ഉേദ�ാഗാർ�ികെള

നിയമി��തിന ്�റ� ്സമയം എ��ം. മാ�മ�,
അ�െന േപാ� ്െച�െ��� എ�ാ

ഉേദ�ാഗാർ�ിക�ം വിവിധ കാരണ�ളാൽ േജാലി

ഏെ���ാൻ വേ��ി� എ��ം

��യിൽെ��ി��.്

എംേ�ായ ്െമൻ്റ ്എക ്സ ്േച�് �േഖന

െ�ാവിഷണൽ അടി�ാന�ിൽ ഒഴി�കൾ

നിക��തി�� നടപടികൾ പ�ിക ്സർവീസ്

ക�ീഷനിൽ നി� ്േനാൺ അൈവലബിലി�ി

സർ�ിഫി�� ്േനടിയ േശഷം മാ�േമ െച�ാൻ

കഴി�. ജി�ാ എംേ�ായ ്െമൻ്റ ്എക ്സ ്േച�ിന ്ടി

ജി�യിെല മ� ്രജിസ ്േ�ഷൻ േക��ളിൽ നി�്

േയാഗ�രായ ഉേദ�ാഗാർ�ിക�െട പ�ിക

േശഖരിേ����തിനാൽ പ�ിക ്സർവീസ്

ക�ീഷനിൽ നി� ്േനാൺ അൈവലബിലി�ി

സർ�ിഫി�� ്ലഭ�മായാ�ം ഉേദ�ാഗാർ�ികെള

േ�ാൺസർ െച��തിൽ കാലതാമസം

സംഭവി��. ലി� ്ലഭി�ാൽ തെ��ം

ഉേദ�ാഗാർ�ികെള േപാ� ്െച�ാൻ ഒ�

മാസ�ിലധികം സമയെമ��ം. ഇവിെട�ം പ�ിക്

സർവീസ ്ക�ീഷൻ നിയമന�ൾ�ായി മാ�ം

നീ�ിവ�ി�� ഒഴി�കൾ എംേ�ായ ്െമൻ്റ്

എക ്സ ്േച�് വഴി നിക�ാം. തിരെ���െ��

ഉേദ�ാഗാർ�ികൾ േചരാ��ം, �ിരം േജാലി

ലഭി�േ�ാൾ �ാനം ഒഴി���ം �ശ ്നമാണ.്
ഇത ്ഒഴി�കളിൽ അധ�ാപകെര സമയബ�ിതമായി

നിയമി��തിെന�ം അത ്വഴി സർ�ാർ

��കളിെല, �േത�കി�ം �ാമ�ളിെല�ം വി�ര

�േദശ�ളിെല�ം ��ികൾ� ്വിദ�ാഭ�ാസം

നിേഷധി��തിേല�ം നയി��.
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േമൽ സാഹചര��ിൽ ദിവസേവതന

നിയമന�ൾ� ്ആണ ്�ൻഗണന നൽകി വ��ത.്

െസ�ൻ ഓഫീസർ

3 of 3



in shori ½cncjcs 

23 

GOVERNMENTOF KERALA 

ABSTRACT 

Generar Education - Appointment of Teachers in Government schools on daily wages p10  
cedure prescribed - Orders - Issued. 	 - 

General Education (J) Department 

Dated: Trivandrurr,, 14.82002 GO. (P) No. 249IQ2JGEdn 

Read 	
GO. (P)No. 249/02/C Edn dated 8-6-2000 

2. GO. (P) No. 249/02/C Edn dated 23-7-2002 
3.Letter No. Al/65602/o1/dated 1-8-2002 from the DPI 

ORDER 
Consequent to the cancellation of G.O. (P) 187/2000/a Edn. dated 8-6-2000 regarding 

m9 engagement of temporary teachers on daily wages in Government schools in the absence of 
regular teachers as per Government Order read assecond paper above it has been brought tc 
the notice of the Government from various quarters including representatives of political paiies 
teachers organisations and parent Teachers Association of the Schools that teaching in Gov-
ernment Schools are badly affected for want of teaching staff in time. There is no live pubric 
Service commission ranked list for various categories of teachers. The Director of Public in-
stmcton has also reported the difficulties prevailing in the field in filling up of vacancies of 
teachers in Government Schools consequent on cancellation of the said Government Order 

2 It is reported that coffect number of vacancies of teachers in Government schools can be 
computed only after the finalisation of staff fixation is over, since there exists a tendency of 
reducon of posts every year. Normally the staff fixation of Government schools can only be 
started after the completion of the same in Aided Schools. Naturally the correct position of the 
posts in Government Schools cannot be calculated. before August or September. Even if the 
vacancies are reported to Public Service Commission immediately it will 

	e at east t'NC 

due to various reasons. 

months to get advised the candidates from Public Service Commission and appointed them 
is further noticed that the candidates so Posted ma 

	

tak 

y not come up for taking up the employment 

Steps for filling up of vacancies on provisional basis through employment exchange can 
be done only after obtaining NonAvailability certificate from Public Service co 

rvice 	
mmission Even after getting Non Availability Certificate from Public Se 

	
Commission delay in sponsorinQ didates from other registeri candidates our as the District Employment Exchange will have to gather lists of eligible can-

ng centres of the particular District On getting the list it will 
Service Commission appointments alone carl be 

	

¶8N more than one month time to post the candidates Here also vacancies set apart for Public 

fHled up through Emproy0 Exchange The problem of non-joining of the selected candidates Or his leaving the post on 

getting  perm3nel employment is also happening This also affects the timely Placement 

remote areas 	 of teachers in vacancies resulting to the denial of education to the children OfGoVernmient Schools especially in rural nd 

In both the cases mentioned above academic interest of the Pupils are at peril. The ii 
provement in academic achievement in lower classes and increase in the percentage of 5SL results in Government Schools are attributive to the timely P

lacement of teachers throuh padY Wages. It is also pertinent to point ou that loss of Working days for 2 to 3 months cannot to 
allowed for obvious reasons as Under normal condition also 

departmP08 ent finds it difficult attain 200 instructional days in an academic year. It is a reality that teaching of lessons 



EA 

-\pvintmcl1 in short VacanciCS 

.00stponed since the curriculum is framed in such a way. 
in the circumstances Government are pleased to prescribe the following procedure for 

,ppointment of teachers on daily wages in Government Schools for the current academic year 

Oce 
it is felt necessary in public interest 

j 	
ualified teachers are provided in schools as soon as a vacancy jrises. Hence all heads 

of schools shall be directed to report all vacancies to the Deputy Director of Education 
concerned within a week as soon as a vacancy arises in the school. Failure in this regard 
will entail disciplinary action against the Head of the School. 
in case of vacancies for which live Public Service commission ranked lists exist, appoint-
ments shall be made urgently as per rules. 

ijil in cases of vacant posts for which there is no live Public Service Commission ranked list 

the Deputy Directors of Education concerned shall prepare the panel of qualified hands 
from Employment Exchange well in advance before the opening of the schools and they 
shall be posted on the very day of opening of the schools itself. Failure in this regard on the 
part of Deputy Director of Education and his subordinates shall be viewed as dereliction of 
duty and disciplinary action will be initiated against the erring officers, 

iv)ln case no teacher joins the schools within a week from the date of reopening of school 
against the vacant post, the heads of schools shall have the liberty to engage duly quali-
fied teachers of the locality on daily wages subject to the following conditions. 

1. The selection of daily wages teacher shall be made by a committee consisting of the 
Chairman of the Educational Standing Committee of the Local Self Government or his 
nominee, the head of the School and the Senior teacher in the concerned subject/lan-
guage in the case of Secondary Schools and the Senior most teacher, in the case of 

Primary Schools. 
2 The Head of the School shall publish the number and details of vacancy, date of interview 

etc. in the nofice boards of the school, office of the Local Self Government and office of the 

concerned educational officer. 	 . 
The Committee shall prepare a panel of duly qualified candidate based on the merits. 
The selection of candidate shall be made according to the merit of the candidate consid-
ering marks obtained forthe basic qualification and training qualification, bonus mark may 
also be given for higher qualificatiOns and experience. 
All vacancies exceeding one month shall be filled up on daily wages. The engagement 
shall be ordered by the head of the School observing principles of reservation. 
Permission from the Deputy Director (Education) concerned is not necessary for such 
engagements in view of the administrative bottlenecks. But the Principal I Head master 

should furnish the details of such engagement to the Deputy Director (Education) con- 
cerned with in two days from the date of such engagement. 
Remuneration will be paid at the rate of Rs. 150/- for Primary School Teacher and Rs. 

175/- for High School teacher per day for the actual days of work attended. 
The maximum period of such engagement shall not exceed one academic year. 
The persons engaged on daily wage will stand relieved as and when regular hands (Public 
Service Commission hand/inter district Transferee) or employment hands join duty and 

they will have no claim for any service benefits. 
The Selection of candidates shall be checked by the Deputy Directors! District Educa- 

tonal officers/Assistant Educational officers at the time of their inspection. The action of 
the Deputy Directors shall be checked by the Director or Public Instruction. 

By Order of Governor 
P. Marapandiyan 

Secretary to Government. 
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ill   Appoj Iltiflern 
sliolt \4lcancics 

10 
prescribed in Government Orders read as 

1st 
and 2nd papel above to:lowtng the 

Validity of the  

following fudh 	

Government Order i died for the acaderni° year 2OO4-° also 

Balance conditions 
1 spective cate number of protected.Ieachers shaU as 

far as 0ssible be adjusted 

vacancy 	
gories and shall be reheved as soon as 

regular pSC hands repo for 
again81 

S in the management sector in the same revenue District,  

The post in which daily wges hands are 
engaged will be filled up on a regul b 

through PsC for which the concerned District officers will address PSC expeditiously 
The Teacher engaged on daily wages bass will have no claim wi atsoever, other than the 

wages 
By Order of Governor 

P MarapandiyaflKSetafl/ to Government) 



GOVERNMENT OF KERALA 

ABSTRACT 

General Education - Appointment of Teachers in Government schools on daily wage -Bask 

Reservation in fing up ffevacancy -GLdehfle Presonbed-22 —rs ksued. 

General Education (J) Department 

GO. (P) No. 3821041G.Edn. 

Read: 	1. G.O. (P) No. 249/021G.Edn. dated 14-8-2002 	 - 
G.O. (P) No. 249!021G.Edn. dated 19-6-2003 
G.O. (P) No. 249102/G.Edn. dated 29-5-2004 

ORDER 
1.As per the Government order read as 15t  paper above Government have prescribed proce-

dure for appointment of teachers in Government Schools on daily wages. The benefits of the 
above Government Order have been extended for the academic year 2003-04 and 2004-05 by 
Government Orders read as second and third paper above respectively. 

Government have received complaints that adequate representation of Scheduled Caste 
is not being maintained while appointing teachers in Schools on daily wages. 

Government have examined the matter in detail and are pleased to prescribe the followfl9 
guidelines which should be invariably followed in the appointment of teachers in Schools On 
daily wages. 	 7- 

The first vacancy that-arises in one academic year shall be filled up on merit basis. 

The Second vacancy shall be filled up by reservation from among SC/ST/OBC Card 
dates. 

The above appointment on merit and reservation shall be on 1:1 ratio basis. 
If qualified SCISTIOBC 

candidates are not available to fill up the vacancy, the same 
be filled up on merit basis. 

In filling up the vacancies and maintaining reservation the School shall be takena5  unit. 

By Order of the Governor 

Sajen Peter' 

Secretary to Government 
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